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punishable with imprisonment for a mini-
mum term of 10 years. In the context of
major incidents of dacoities taking place in
the Chambal Valley areas of Madhya Pra-
desh, Uttar Pradesh and Rajasthan, the
three State Governments are taking con-
certed efforts tc deal with the dacoity pro-
blem in these areas. The Planning Com-
mission have set up a Working Group to
work out a long term socio-economic strategy
to combat the dacoity problem.

Although law and order and control of
crimes is a State subjzct, the Central Govern-
ment in order to enable the State Police
Forces to deal with these problems in an
cffective manner are implementing a scheme
for the modernisation of State Police Forces
with an outlay of Rs. 10U crores covering a
perioc of 10 years viz., 1980-81 to 1989-40.
This assistance is to meet expenditure of a
non-recurring natute for purchase of vehi-
cles, wireless equipment, computers, scienti-
fic aids for investigation and training cquip-
ment.

Relaxation of Rules for undue Hardships
in Service Matters of All India Servyices

6384, SHRIMATI SUMATI ORAON :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) the total number with details of ins-
tances during the past one year wherein the
Central Government under Rule 3 of the
All India Services (Canditions of Service-
Residuary Matters) Rules, 1960 dispensed
with or relaxed the requirements of any
rules made under the All India Services Act,
1951 for dealing with the cases of undue
hardships in service matters of AIS officers ;

(b) the break-up figures of such instances
into (i) wherein Government passed orders
suo moto and (ii) wherein Government passed
orders on receipt of requests in this regard
of AIS officers ; and

(c) specific requests in this regard, if
any, that await Goveroment's orders for
six months or more now and reasons there-
for and proposals, if any, to take que and
prompt care of such pending cases of undue
hardships ; if so, details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : "(a) There
were 228 cases. These related to regulation
of pay, enrolment to Group Insurance
Scheme, voluntary retirement and grant of
leave.

(b) In 113 cases Government issued
orders suo moto enrolling officers as mem-
bers of the Central Government LEmployees
Group Insurance Scheme, 1980. In remain-
ing cases orders were passed on receipt of
references from the various Departments
of the Central Government and State Gov-
ernments.

(b) Some requests for relaxation of the
Pay Rules and Seniority Rules are pending
for six months or more. Inspite of giving
due and prompt care to such cases, time lag
in disposal in some of these types of cases
is incvitable because each case has to be con-
sidered carefully with reference to facts,
circumstances and merits after collecting
relevant information from the State Govern-
ments.
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